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_ .are certain other companies where 
loans are given without mortgage. 
What is the reason? I wanted that 
,cluification. What is the reason for 
making this distinction? 

SHRI YESHW ANTRAO CHAVAN: 
I do not know. If the hon. Member 
'writes to me, I will certain look into it. 

SHRI ~  P. UNNIKRISHNAN: What 
is the criteria government has laid 
down for making -such loans and 
advances. Are they restricted to non-
monopoly hOUses or are also given to 
monopoly houses? 

SHRI YESHW ANTRAO CHAVAN: 
The Act itself provides some method. 
Nea'rly 25 per cent th\!y have to invest 
in the government secm-ities; another 
25 per cent in certain approved secu-
rities and then in the remaining 50 per 
cent there is some discretion. There 
.are certain patterns provided by the 
Act and then we give them guidance 
also. We wanted the LIC to take 
more interest in those institutions 
whiCh have gOt somethina to do with 
-development, namely, rural electricity 
board, electricity generation, munici-
palities for water supply, etc. Then 
again there was a question of certain 
regional development. This year the 
Eastern States are getting more 
.schemes. Our more thrust is to give 
to the institutions loans for develop-
ment purposes. 

SHRI R S. PANDEY: As far as my 
e ~ goes LIC dOes not aive 

clean loami without having conditions. 
The hon. Minister aave the amended 
information that certain parties were 
advanced clean loans by LIC. I want 
to know whether the hon. Minister is 
going to ascertain under what condi-
tions money was advanced as loan if 
it is a clean loan without having any 
conditions? 

SaRI YFSHWANTRAO CHAVAN: 
I will certainly liet the information. 

SHRI B. S. BHAUBA: Whether it 
is a fact that out of the total loan of 
Its. 248.03 crores which was given last 
3l!ar, RI. 94.07 cror811 were given, to 

!,he monopoly houses which were listed 
in the Monopoly Commission's Report? 
If it is a fact, 'Whether government is 
going to instruct the Corporation not 
to give loans to such houses which 
are already listed in the Monopoly 
Commission's Report? 

SH.RI YESHW ANTRAO CHA VAN: 
I haVe given the information that 
loans were eiven to five public limited 
companies. I cannot verify this parti-
cular figure that you are mentionin, 
from the information I have got. 

DR. KAILAS: Whether one of the 
names mentioned by the hon. Minister, 
MIs. Nagpal Petro tJl.efining Co., is a 
company on paper or is it in existence? 
Rs. 50 lakhs have been given to this 
company liS loans. I am suggesting to 
the Minister to make inquiries. 

SHoRI YESHWANTRAO CHA VAN: 
I will make enquiries. 

SHRI P. R. SHENOY: What is the 
rate of interest chareed on loans ex-
ceeding Rs. 5 lakhs? Is it uniform? 
If not, is it based on any principle? 

SH.RI YESHW ANTRAO eHA VAN: 
It is certainly based on certain princi-
pIes. I can say, for example, that for 
loans to state Electricity Boards, the 
UC increased the rate of interest 
charged from n per cent to 8i per 
cent. Then as for loans repayable in 
20 years with interest at 7 per cent, 
loans to co-oparatives and loans to 
Municipal Committees carry this rate 
of interest 7 per cent. In case of 
loans to ~b  limited companlel, the 
rate is 9 to 91 per cent. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI K. R. 
GANESH): (a) and (b). The foreign-
made nylon cloth worth about Rs. 2,700 
seized from a house in Jaipu: in July 
1972 has been confiscated and a per-
sonal penalty of Rs. 200 hai' been im-
posed on the person involved. In t'ee 
other case, viz., seizure of precious and 
semi-precious uncut stones of foreign 
origin worth about Rs. 50,000 in 
August, 1972, show cause notices have 
been issued to two persons for action 
under the Customs Act. 
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SHRI K. R. GANESH: As far as the 
first case is concerned, it has been 
adjudicated. Foreign-made nylon cloth 
worth about Rs. 2,700 has been con-
fiscated and a personal finE!' of Rs, 200 
has been impOsed. This case is now 
over. 

As for the second case, it involves 
foreign precious stones of the value 
of Rs. 50,000. A show-cause notice 
has been given. These are quasi-
judicial processes. I myself went into 
this problem that the hon. Member 
has raised as to why there has been 
so much delay. My information is 
that in these processes, sometimes 
parties take time, sometimes lawyers 
take time. This is the difficulty. But 
the show-cause notice has been given 
and I have asked the department to 
expedite the case. 

These are two different parties. One 
party is Shri Dharamchand, that is 
concerning the foreign  nylon cloth. 
The other is Shri Narain, Ganesh 
Narain, jwellers, with whom precious 
stones were found. About commis-
sion to the informer, I will have to· 
look into it to see whether it has 
been paid or what is t'te position. 
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SURI K. R. GANESH: Of course, the 
hon. Member's contention that the 
officers delayed it is  unacceptable. In 
the very nature of tbese quasi-judicial 
processes, it is a fact that tbe delay 
"kes place. It is so because these are 
asi-judicial processes; the parties 

oJ on postponing and they delay giv-
.ng the information and there is delay 
in filing the necessary replies to the 
show-cause notices. Some delay takes 
place. In this also I 'have found the 
delay. That is ~  I told the hon. 

be~ that I hu',., ·nyself asked the 
dppartment to ~  into thi; question. 

SHRl ANNASAHEB GOTKHINDE: 
It is said in tile statement that a fine 
of Rs. 200 has been imposed. Ma;v. I 
know who is the imposing authority 
a"d is it proper to treat such economic 
offen(,es in such a li&hthearted man-
ner? 

SHRI K. R. GANESH: The appro-
priate authority for imposin2 this fine 
in this particular case is the Assistant 
Collector of Customs and Central Ex-
cise. He is the appropriate authority 
and he has used his judgment before 
imposing the fine. I can see that there 
can be n view whether this fine is 
less or more. but according to his judg-
ment he has imposed the fine. 

WRITTEN ANSWERS TO QUESTIONS 

Raw Material for Paint Ine-ustry 

*366. SHRI C. JANARDHANAN: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether delay in concluding 
import contract for raw materials 
needed by the Paint industry has al-
most crippled the Industry and "aur-cd 
heavy loss of foreign exchange; and 

(b) if so, what are the reasons for 
the delay in concluding the I,mport 
contract for these raw materials? 

3884 LS-2 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
A. C. GEORGE): (a) No, Sir. 

(b) Does not arise. 

Number of IiuUa.n Commercial piaot. 
declared unfit on medical IfOUDdII 
within tbe last three years 

*368. SHRI S. N. MISRA: Will the 
Minister of TOURISM AND CIVIL 
AVIA TION be pleased to state: 

(a) how many Indian Commercial 
~  ha ve been declared unftt Oil 
medical grounds within the last three 
years. year-wise; and 

(b) the cause of their medical un-
fitness? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (DR. KARAN 
SINGH): (a) The number of Indian 
Commercial Pilots declared unfit on 
medical grounds during the last three 
calendar years, is as under: 

Permanently Temporsrily 

---------_ ..... ----
1970 

1971 

1972 

24 

17 

10 

43 

SI 

32 

(b) The causes of their medical un· 
fitness have been broadly classifted aa 
under: 

(i) Hypertension 

(ii) lschaemic Heart Disease 

(iii) Defectice vision 

(Iv) Defective hearin, . 
(v) Diabetes 

(vi) Miscellaneous. 




